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India for financial assistance in the
matter of preparing and up-dating re-
cords of land rights? Apart from this,
is there any other modality, and if so,
what?

SHRI SURJIT SINGH BARNALA:
Maintenance and up-dating of land re-
cords is primarily a State responsibi-
iity. Some States have not been tak-
ing it very seriously at all. For ex-
ample, in Bengal my pmiformation is
that the person known as Tehsildar is
not a Government servant and gcis
only Rs. 53 per month. Provision of
more funds to the State Government
is not the only modality, but we are
locking into that also to see whether
we are irt & position to supply them
more funds, and if so what amount
because such demands are coming
from almost all the States.
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Our succession la'ws are such that it
goes to different sons and now even
daughters. For that probably a law of
brimo-geniture has to be introduced.
That we cannot do for the time being.
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SHRI K. LAKKAPPA: The question
is regarding Central financial assist-
ance for up-dating land records and
consolidation of land holdings, and
his reply bhas brought out the quality
of the Janata Party. May I know to
what extent the Janata Party in its
party resolution and as a Government
believes in land reforms and their im-
plemeritation, and what financial as-
sistance has been given to the various
States, particularly Karnataka, Orissa,
Andhra Pradesh and Maharashira
where consolidation is more important?
If they have not given any assistance,
shall T put it to him that the present
Government does not Believe in land
reforms at all?

SHRI SURJIT SINGH BARNALA:
Without entering into controversy on
this issue, I would only tell] my hon.
friend that in the Fifth Plan period
the target of 14.5 million hectares had
been g2t out for consolidation but
probably the last Government forgot
about it and out of 14.5 million only
0.5 million hectares ‘was achieved,
which is one-lthird of the iarget. We
are taking up this matter and we
have received requests from Orissa
and Andhra Pradesh Governments
which are under consideration, We
have actually provided for this year
a crore of rupees for this project.
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (¢). A
statement js laid on the Table of the
Savha.

Statement

An offer to reserve 2 lakh tonnes of
grounduut extractions for livestock
and poultry farmers at the rate ot
Re. 1200/- per tonne received in
March, 1977 from Groundnut Extrac-
tions Exports Development Associa-
tion (GEEDA) through the Ministry
of Commerce was examined and in-
{formation regarding quality, compo-
sition 2s to protein/oil content, etc.
as nlse the modalities of distribution
was sought from the Association, By
the 1ime information was received in
August, 1977, the market prices had
fallen below Rs. 1200/- per tonne and
the offer was. therefore, not pursued
further. On 23rd November, 1977,
while permitting export of 2.5 lakh
tonnes of groundnut exiraciions on
ad-hoc basis, the Ministry of Com-
merce hag required the Association to
supply 15,000 tonnes of groundnut ex-
tractions per monih to domestic con-
sumers at the rate of Rs. 1000/- per
tonne. Arrangements for distribution
eic. are under finalisation.
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SHRI SURJIT SINGH BARNALA:
The total need is about 18 lakh ton-
nes.
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SHRI NARENDRA P. NATHWANI:
The last part of the queslion is about
the stock purchased by the cattle
feeders irom the reserved stock. May
1 know what has been the carry over
of such stock for the last year, 1976-
777  Are there any figures available
about this?
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SHRI SURJIT SINGH BARNALA:
We do not have -information about the
carry over stock.

SHRI VINODBHAI B. SHETH:
Why should the Government not stop
this ‘dog ,in. the manger’ policy by not
allowing export and not forcing the
cattle feeders to lift the oii-cake? The
industry has made commitments to
the foreign countries. By keeping the
stock which is necessary for our re-
quirements aside, wi]l the Govern-
ment allow export of oil-cake? Other-
wise the creditability of the. nation
and particularly the industry wduld
be jeopardised by this action of the
Government. So, export, in the inter-
est of farmers should be allowed.

SHRI SURJIT SINGH BARNALA:
We cannot ailow export indiscrim;-
nately. For example. last year. in-
discriminate export was allowed and
groundnut cake was exported to the
extent nof 12.4 lakh tonnes which re-
sulted in the abnormal rise in prices.
The price of groundnut cake had in
fact. touched Rs. 2000/- a ton. That
is why, we have ©placed restrictions
on the export of this. The prices of
oil cake have to be contained for con-
surrption within the country by the
dairy farmers and poultry farmers.

SHRI B. RACHAIAH: Even after
making reservation for internal con-
sumplion of the feed for livestock
and poultry ete. the pricgs of the
feed heve risen by 20 per cerd. JVhat
steps government have taken to re-
duce these prices and see that these
prices are brought down to a reason-
able extent?

SHRI SURJIT SINGH BARNALA:
My friend has put the question re-
gardihg feed prices. I will be able to
answers questions regarding ground-
nut cake. Regarding groundnut cake,
I may tell my hon. friend that in Sep-
tember last year, the price was Rs. 125
and this year it was Rs. 110; similar.
ly. in October, last year it was Rs. 128
an? this year it was Rs. 105. In Nov-
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ember last year it was Rs. 134 and
this year, it was Rs. 111. These are
the prevailing prices of the groundnut
cake.

PROF. R. K. AMIN: The Govern-
ment of India has adopted a policy
regarding wheat and rice to have the
free market operations only with sup-
port prices. The same has been now
adopted for oil. The Gujarat Govern-
ment hag been asked 1o follow the
same although the Gujarat Govern-
ment wanted to purchase oil at lower
prices than the market prices. Now,
any interference by the Government
either through ban on export of
groundnut oil cake or asking the oil
mills to v-serve a particular stock for
Government distribution at the pri-
ces lower than the market prices is
an inter{ercnce with the main policy
adopled by ithe Government of India.
It is not ggainst the interest of the
farmers? Then ‘why should Govern-
ment not allow the Gujarat Govern-
ment fo purchase oil at lower prices?
Therefore, May I know whether any
guidelines have been prepared by the
Government of India for interfering
with the market operations in regard
tc oil and oii cake?

SIHRI SURJIT SINGH BARNALA:
We have to tzke into consideration
the interest of the farmers as well as
the consumers within the country
particularly, and taking into consi-
deration the interesi of the farmers
as well ac the corcumers +within the
country, this policy was adopted
which is beneficial to both—farmers
as well as the consumers within the
country,

PROF. R. K. AMIN: What are the
guidelines?
MR. SPEAKER: The interest of the

consumers and the interest of the
farmers is the guideline.

PROF. R. K. AMIN: They must
fix some Dprice.

MR. SPEAKER: All right; you
have put this question.





